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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ)
AT CHENNAI

Original Application No.171 OF 2023 (SZ)
BETWEEN

R.Kalyanaraman
S/o Rangasamy
No.44, Brindhavanam 1st Cross Street,
Pondichery- 605013 - 628 601
...APPLICANT
Vs
1. Union of India
Rep by the Secretary to the Government,
Ministry of Environment and Forests and Climate Change,
Government of India, Paryavaran Bhavan,
New Delhi-110003.

E-Mail: secy-moef@nic.in

2. The Member Secretary,

State Level Environment Impact Assessment Authority Tamil Nadu,
3rd Floor, Panagal Maligai, No.1, Jeenis Road,

Saidapet, Chennai — 15.

E-mail: cmantnseiaa@yahoo.com

3. The State of Tamil Nadu

Rep. by the Secretary to Government,

Department of Environment and Forest, Government of Tamil Nadu,
Fort St. George, Chennai — 600 003.

E-mail: tn@envis.nic.in




4. The Chairman,
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy, Chennai - 32.

E-mail: tnpcbocmms@gmail.com

5. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,

42-D, S.N.R.College Road,

Peelamedu, Coimbatore — 641 004.

Phone: 0422 - 2566608

E-mail: tnpcbcbs@gmail.com

6. The Director,

Directorate of Town and Country Planning,
2nd 3rd gnd 4th Floor, CMDA Campus,

E&C Market, Koyambedu,

Chennai - 600 107.

E-mail: cteptn@tn.gov.in

7. The Member Secretary,
The Coimbatore Local Planning Authority,

Coimbatore.

8. G Square Realtors Private Limited,
No.14, 3rd Floor,

Harrington Apartment,

No0.98, Harrington Road, Chetpet,
Chennai - 600 031.

E-mail: marketing@gsquarehousing.com

....Respondents
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COUNTER AFFIDAVIT OF THE 8T RESPONDENT

I, Mohamad Yassin, S/o Akbar Basha, aged 31 years, Senior Manager,
G Square Realtors Private Limited and having office at Flat No.14, 3rd
Floor, Harrington Apartment, No0.98, Harrington Road, Chetpet,
Chennai — 600 031, do hereby solemnly affirm and sincerely state as

follows:-

1. Iam currently employed as the Senior Manager in the 8" Respondent
Company and [ am an authorized representative of the 8" Respondent
Company, having been so appointed vide a Board Resolution dated
01.11.2023 and as such I am conversant with the facts and
circumstances of the case set out hereunder and am competent to

swear this affidavit on behalf of the 8™ Respondent.

2. I state that [ am well acquainted with the facts and circumstances of
the case from records available with me and from the 8™ Respondent's
office. I have read the application filed by the applicant in suppoert of
the above application and I deny all the allegations contained therein

except those that are specifically admitted herein.

3. I state that the above application is neither maintainable in law nor

on facts and as deserve to be dismissed in limini.
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4. The above application has been preferred under a misconceived
assumption as if the 8t respondent has developed a project in an extent
of more than 50 hectares of land. It is hereby clarified that the real
estate projects developed by the 8th respondent admeasure lesser than
the threshold limit of 50 hectares and as such the requirement of
obtaining a prior environmental clearance does not arise. The applicant
has not produced any material whatsoever to even remotely suggest
that the 8™ respondent has developed a project crossing the limit of 50
hectares prescribed under the EIA Notification. In any event, the
application pertains to a project developed in the year 2022 and as such

the above application deserves to be rejected as barred by limitation.

5. It is humbly submitted that the 8t Respondent was incorporated
under the Indian Companies Act, 1956 on 12t October, 2012 and is
engaged in the business of real estate development. The 8" Respondent
has been carrying on its business under the brand-name, ‘G Square’,
along with other Group entities, commonly referred to as ‘G Square
Group’. The promoters of the 8t Respondent have been dealing in Real
Estates from the year 2008 under the brand name “Lotus Castle” and
the 8th Respondent’s brand name, ‘G Square’ has been coined by
adopting the first letters of its promoter’s sons’ names. Over the last

ten years, the 8t Respondent has earned an impeccable reputation and
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goodwill, among the general public and is considered to be one of the

South India’s largest land promoters and aggregators.

6. The 8 Respondent has an esteemed clientele and has delivered over
1000 acres of land to reputed business enterprises like Indiabulls,
Murugappa Group, JK Tyres, CEAT, Casa Grande, Alliance Group, TVS
Infrastructure, TCI Express, Ascendas-Singbridge Group, etc. The 8t
Respondent has its business activities spread across Chennai,
Bengaluru, Hyderabad, Coimbatore, Trichy, Dindigul, Theni, Ambur,
Udumalpet, Hosur, Mysore & Ballari. The 8t Respondent has been
accredited with awards such as ‘Best Luxurious Plotted Developer’ and
‘Best Plotted Development of the Year’ by the Times Business Awards,
‘Best Integrated Township of the Year, Chennai & ROTN, 2023’ by the
Federation of Indian Chambers of Commerce and Industry and several
other awards. The 8t Respondent also undertakes works of Corporate
Social Responsibility with utmost dedication and organises various
environmental and developmental programs which have a tremendous
reach. Even recently, the 8% Respondent has delivered 100 motorized
wheelchairs to physically challenged people and planning to deliver

1000 more motorized wheelchairs in the near future.
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7. The 8th Respondent currently has about 850 direct employees and
has created indirect employment opportunities to more than 1500
persons, thereby providing livelihood for more than 2145 families.
Besides, through the real estate transactions done by the 8%
Respondent over the years, a total sum of more than Rs.125 Crores has
been paid as Stamp Duty alone and more than Rs.100 Crores has been
paid as taxes. Thus, the 8™ Respondent has been a major contributor

to the economy of the nation.

8. It is humbly submitted that the above application pertains to a layout
namely, ‘G Square City’, developed by the 8" respondent in an extent
of about 120.406 Acres of land (48.7 Hectares), comprised in various
sub-divisions of Survey Nos. 86, 90, 92, 93, 94, 95, 96, 97, 98, 101,
102, 103, 104 and 105 of Pattanam Village, Sulur Taluk, Coimbatore
District. The said lands originally belonged to (i) Crocus Builders
Private Limited; (i) Gems Buildcon Private Limited and (iii) Deep Jyoti
Projects Private Limited, who had entered into a joint venture with
Emaar India Limited for developing the said lands into a layout.
Accordingly, a layout was developed in the said lands by the aforesaid
Companies, for which technical sanction was accorded by the Director,
Town & Country Planning on 30.03.2021 and the layout was ultimately

approved on 31.01.2022.

i I R




9. Meanwhile, the said project developed in an extent of 120.406 Acres
of land (48.7 Hectares) was taken over by the 8% respondent and a
Power of Attorney Deed was executed in favour of the 8t respondent on
09.02.2022, which was registered as Document No. 1674 of 2022, on
the file of the Sub Registrar, Singanallur. Thereafter, the layout was
christened as ‘G Square City’ and was accordingly registered with the
Tamil Nadu Real Estate Regulatory Authority (RERA) vide
TN/11/Layout/0775/2022 dated 25.02.2022. However, subsequently,
the layout plan was revised without modifying the total extent of the
project land, which was duly approved by the Local Planning Authority
on 20.07.2022 and was also registered with the RERA vide
TN/11/Layout/6742/2022 dated 11.08.2022. Immediately after
launching of the project, the plots were sold out and at no point of time,
the extent of the said project crossed the threshold limit of 50 hectares
so as to require any prior Environmental Clearance as claimed by the

applicant.

10. Following successful implementation of ‘G Square City’, the 8%
respondent was approached by various other landowners for
development of layouts. Accordingly, the 8t respondent had developed

another layout namely, ‘City 2.0’ in an extent of about 109.55 Acres of

oY




8

Jand (44.33 Hectares), comprised in various sub-divisions of Survey
Nos. 107, 108, 112, 113, 114, 116, 120, 121, 139, 140, 142, 143, 144,
146, 147, 148, 149, 150, 153 and 154 of Pattanam Village, Sulur Taluk,
Coimbatore District. The said lands originally belonged to (i) Ethnic
Properties Private Limited; (ii) Authentic Properties Private Limited; (iii)
Futuristic Buildwell Private Limited; (iv) Rudraksha Realtors Private
Limited; (v) Pukhraj Realtors Private Limited; (vi) Dove Promoters
Private Limited (vii) Garuda Properties Private Limited and (viii) Deep
Jyoti Projects Private Limited, who had entered into a joint venture with
the 8" respondent for developing the said lands into a layout and
accordingly appointed the 8™ respondent as their power of attorney
agent on 17.03.2023 vide Document Nos. 3529 and 3530 of 2023, on
the file of the Sub Registrar, Singanallur. Accordingly, a layout was
developed in the said lands by the 8t respondent, and the layout was
duly approved by the Local Planning Authority on 16.03.2023 and was
also registered with the RERA vide TN/11/Layout/1129/2023 dated

30.03.2023.

11. It is evident from the records that the projects mentioned above are
lesser than 50 hectares. Hence, the contention of the application the
said project developed by the 8™ Respondent requires prior

Environmental clearance is clearly misconceived and unsustainable. It
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is not the case of the applicant that the 8t respondent has carried on
any construction activity causing damage to the environment. On the
other hand, the layout was developed in dry barren lands and
thousands of saplings have been planted, which is seen even from the
photographs filed by the applicant. The 8 respondent has not caused
any environmental damage and the above application has been

preferred for extraneous considerations.

12. It is most humbly submitted that both the above-mentioned
projects namely “G-Square City” and “City 2.0” are independent layouts
developed in different survey numbers of Pattanam Village. The said
layouts are not adjacent to each other as falsely portrayed by the
applicant and are separated by a public road in Survey No.100 and
other private lands comprised in Survey Nos. 105/4, 108 and 109 of
Pattanam Village, which lie in between the two layouts. In other words,
the said two layouts do not even share a common boundary. Both the
layouts have been developed on different land parcels with independent
access and there is no material on record to even remotely suggest that

the said two layouts constitute a single project.

13. It is hereby reiterated that the layout namely, ‘G Square City’ was

registered with RERA on 25.02.2022 and the other layout namely, ‘City
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2.0’ was registered with RERA only on 30.03.2023. Further, both the
lands were owned by different entities and the 8% respondent had
commenced development of ‘City 2.0’ only after completion of ‘G Square
City’. The applicant has chosen to file the RERA Registration Certificate
of G Square City alone and has omitted to file the RERA Registration
Certificate of ‘City 2.0’ in futile attempt to mislead as if the layouts

constitute a single project.

14. It is humbly submitted that the allegations made by the applicant
that gas lines are running through the project lands are false and
absurd. Such allegations are without any material evidence and

deserves to be rejected.

15. It is further submitted that the allegations raised by the applicant
as if the said project being established over water bodies are totally false
and contrary to facts. The said allegation is devoid of any evidence and

is denied as false and misleading.

16. It is most humbly submitted that the said projects namely “G
Square City” and “City 2.0” are projects involved in the township
development and sale of vacant plots alone, therefore the allegation

made by the applicant that the development and construction activity
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of the projects in the said area would result in greater environmental
damage is bald as there is no construction activity been carried out by

the 8™ Respondent as alleged by the applicant.

17. It is humbly submitted that this affidavit has been filed with the
materials that are readily available and this respondent reserves the

right to file a detailed counter in the future if necessary.

Therefore it is humbly prayed that this Hon’ble Tribunal may be pleased

to dismiss the above application with exemplary costs and thus render

justice.
Solemnly affirmed and signed BEFORE ME

| | | Caniad 65)
his name in my presence on this s (905/%2,0

0 g™
knﬂ 38t
the 11t day of March, 2024 b158 Komeons-

MW;M{PJ‘M’&H? “

at Chennai.
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~GROUP
YOUR PLOT. YOUR ROME YOUR WAY.

CERTIFIED COPY OF THE RESOLUTION PASSED AT THE MEETING OF
THE BOARD OF DIRECTORS OF G SQUARE REALTORS PRIVATE
LIMITED. HELD ON 15T NOVEMBER, 2023 AT THE REGISTERED OFFICE

“The Board of Direclors of G Square Realiors Private Limited hereby
unanimously resolve to nominate and authorize Mr. A. Mohamad Yassin, aged
31 years, Sfo. Akbar Basha, to represent the Company in all the legal
proceedings initiated by or against the Company, by signing Vakalat, plaint,
petition, complaint, affidavit, written submissions, or any other document as
may be required and to defend the Company in all connected proceedings as
the authorized representaiive of the Company.”

HCertified to be the true copy of the exiract of the Board Resolution//

@7 T (ot
Mr. RRAMAJAYAM
MANAGING DIRECTOR

Corporate: Fict Ne. 14, 3rd Floor, Haringion Apariment, No, 98, Haringion Rocd, Chennai - 600 831,

Registered: Ceniury Cenire, No. 75, T1K Road, Alwamoet, Chennal - 860G D18,

info@gsguarehousing.com | www.gsquarshousing.com fomiinody | Homolohe | Telongon

Arnexooe |
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505312006, 605412006, 625172006,
961542006

Schedule 1 Details:
Property Type/Qeadddn

Jun®: Plol Survey Mo-Extent/yer srair-ofldufgesrd: 1014, 1012, 1013, 1014, 10201, 1022, 102734, 238, 1023C, 10230, 1031, 1032, 1033A, i
s &L :

8612438, 86/2B2B, 8673, S0/3C, Q2AA, 92/2A%, D2/2B, 93/, §3/3, 94/%, 94R, 94/3, 94/, 945, 948, S4/7, 95N1C1, S5/1C2, 85MNC3, 95242, &

Village & Strectfigmaod
wommph Gz Pattanam

Plot No.ADSslw &% © PLOT 1 TO 1833PLOT € 1PLOT € 1G,PLOT € 11,PLOT € $2,PLOT € 13,PLOT £ HPLOT C 2PLOT € 3PLOY C 4PLOT C 5PLOT € 6PL0T C -

Beundary Details:
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[Cwmg - Qeuatengym) Sfwioid | 051813 95r26T2, 952 61,9502 812,961 ,962,97151 99T 920169 920261, 520217),920,933, 940, 94/2, 8413, 9444 94/5,5.46,3477,981 47,981 (71 ern 8, 98riey, 5801 {1 9ana1 Sar ) 90, 9001, 9902, 993,101
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ST 47 , QEME - S50 Kiul QaGE0 - 50 FULT 1054 wHyh 1057 BpEAD - siCa niw] 100 CuHAD - Qaunmen] St Hma: Qurs sfisny LSATSHMEG 2 LulL
106/ DHDNE 1052 '

Number of EntriesiuSlsyaelsr aansfibama: 1

Disdlaimer. The details of the above property have been provided with due care and with reference to the Acts and Rules. However in case of any emor of omission, the
Department cannal be held responsible. The above detsils sre of informative in nalure.

SHluey: sl npmn ofemiglul @ 18EEE samEsl.a1 Qsrsg QEmjures Guheaul eRuphisd sefidanur Feaeng
aaflges S0 gOs@T SISt i stor HEinld, sEne Hsssnp QUIpLCuds Hueongl Cnpsdm  ollugrise
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&t _gwihledeor QgmensoGUE Tsur
&L smnfleieon QamanaGus) s 1800 102 5174
1BcETETER FED (L Heuhl helpdesk@tnreginetnet
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File No: TNRERA/3322/2022

TAMIL NADU REAL ESTATE REGULATORY AUTHORITY
REGISTRATION CERTIFICATE OF PROJECT
FORM *C’
) [See rule 6{1)]
This registration is granted under section 5 of The Real Estate (Regulation and Development)
Act, 2016 to the following project under project registration number
TN/11/Layout/0775/2022, dated 25.02.2022
Project name : “G SQUARE CITY”
Location of Site : Latitude 10°58°31.3”N Longitude 77°62°32.1"N

Project Details & Address:

Layout oi" hot'lse site with 1107 Regular Plots + 556 EWS Plots (Total 1663 Plots) + 14
Commercial site + Owner Use comprised in SNo: 86/2B2B, 2A3A, 2A3B, 95/1Cl, 1C2,
1C3, 2C1, 2C2, 9611, 2, 97/1B1, 2B, S0/3C, 92/1A, 2A1, 2B, 93/1, 3, 94/1, 2,3, 4, 5,6, 7,
98/1A, 1B, 1C, 1D, 1E, IF, 1G, 2,99/1, 2, 3, 101/1, 2, 3, 4, 102/1, 2, 34, 3B, 3C, 3D, 103/1,
2, 3A, 3B, 3C, 3E, 3D, 3F, 3G, 4A, 4B, 5A, 5B, 104/1,2, 3,4, 5,6,7,8,9,10, 11, 12 &
105/3 of Pattanam Village, Coimbatore District. The Director, T&CP, Chennai Region
accorded technical sanction for the Layout No: 69/2021 in Lr RC No: 7242/2020/TCP3 dated
30.03.2021. The Member Secretary, Coimbatore LPA approved the layout in Lr RC No:
6998/2019/LPA dated 31.01.2022. The President, Pattanam Panchayat approved the layout in
Er RC No: 3/2021-2022 dated 04.02.20222.

Applicant :

M. G S%uare Realtors Pvt L4d

No: 14, 3% floor, Harrington Apartment,
No: 98, Harrington Road,

Chetpet, Chennai - 6806 031,

2. This registration is pranted subject to the following conditions, namely:-

(i} The promoter shall enter into an agreement for sale with the allottees as provided in
Annexure A’ of Rule 8,

(i} The promoter shall deposit seventy percent of the amounts realized by the promoter in a
separate account to be maintained in a schedule bank as per sub-clause (D) of clause (1)
of sub-section (2) of section 4 of the Act;

(iii) The promoter shall comply with the provisions of the Act and the rules and regulations
made thereunder;

(iv) The promoter shall not contravene the provisions of any other law for the time being in
force in the area where the project is being developed.

(v) This Registration is given based on the declaration given by you. The Registration of
the Project does not amount to regulatization of any violation of rules. If there is any
violaton/deviation to the approved plan, it is the responsibility of the Promoter to get it
regularized from the competent Authority and inform this Authority.

3. If the above mentioned conditions are not fulfilled by the promoter, the regulatory authority
may take necessary action against the promoter including revoking the registration granted
herein, as per the Act and the ules and regulations made there under,

Project Bank Details:
Bank Name & Branch: Axis bank Lid,
T Nagar Branch,
Chennai- 660 017.
Account Number : 92102 00423 §3240 _
S EEE
Dated: 25.02.2022 Signature and seal of the Authdrgd)f
ADvVERTSEMENmEEANY FORM Tamil Nadu Real Estate Regulat
SHOULD CONTAIN RERA Edditionsl Diregior
REGISTRATION NUMBER AND ;ﬁé,’_' (Cperal] iond,
WEBSITE ADDRESS OF THIS 45,024 xJ“_ry‘ﬁ Chennalg,

AUTHORITY (wwavreradn.govin]
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File No. TNRERA/12345/2022

TAMIL NADU REAL ESTATE REGULATORY AUTHORITY
REGISTRATION CERTIFICATE OF PROJECT
FORM *C*
[See rule 6(1}]
This registration is granted under section 5 of The Real Estate {Regulation and
Development) Act, 2015 to the following project under project registration nusber

TNAVEayout/6742/2022, dated 11.08.2022
Project Name : “G Square City™

Projeet Details & Address:

Registration of revised Layout of house site with 1958 Plots, 15 Commercizl Site + Gwner
use comprised In S.No. 86/2A3A, 2438, 2B2B, §5/1C1, 1C2, 1C3, 2C1, 2C2, 26/1, 2,
97181, 28, 90/3C, 9271 A, 2A1, 2B, 93/], 3, 94/, 2, 2,4, 5, 6. 7, 98/1A, 1B, 1C, 1D, 1E,
1F, 15, 2, 9941, 2, 3, 10171, 2, 3, 4, 10271, 2, 3A, 3B, 3C. 3D, 103/1, 2, 34, 3B, 3G, 3E,
3D, 3F, 3G, 4A, 4B, 5A, 5B, 104/1, 2.3, 4,5, 6,7, 8 9, 10, 11, 12 & 105/3 of Pattanam
Village, Coimbatore District. The Member Secretary, Counbatore LPA approved the
revised layout No: 332022 in Lr RC No: 5097/2022/1.PA. dated 20.07.2022 (ihis revises
the sarlier approved lavout No.69/2021 in Lr RC No: £998/2019/LFPA dated 31.01.2022).
The President, Pattanam Panchayat, Sulur Panchayat Union approved the layowt in Lr RC
No: §1/2022-2023.PU dated 25.07.2022.

Applicant :

Ms. G Square Realtors Pvt Ltd,
Flat No.14, 3ud floor,

Harrington Apertment ,

Ne.98, Harrington Road,

Chetpet,

Chennaj-608 631,

Z. This registration is granted subject to the following conditions, namely:-
{i} The promoter shall enter into an agreement for sale with the aliottees as provided in
‘Annexure A’ of Rule 9;

{iiy The promoter shall deposit sevenly percent of the amounis reatized by the promoter in
a separate account to be maintained in a schedule bank as per sub-clause (1) of clause
(7y of sub-section (2} of section 4 of the Act;

{iif) The prometer shall comply with the provisions of the Act and the rales and regulations
made there under;

{iv) The promoter shall not contravene the provisions of any other law for the time being in
force in the area where the project is being developed.

) This Registration is given based on the declaration given by you. The Registration of
the Project does not amonnt to regularization of any violation of rules. If there is any
viclation/deviation to the approved plan. it is the responsibifity of the Promoter to get
it regularized from the competent Authority and infornm this Autherity.

{vi} Barlier Form € No: TN/ 1 ayout/0775/2022 dated 25/82/2022 stands cancelled.

3. If the above mentioned conditions are pot fulfilled by the promoter, the segulatory
muthority may tske necessary action against the promoter inciuding revoking the
registration granled hereln, as per the Act and the nides and regulations made there under,

o B T i

Dated: 11.08.2022 Signature and seal of the &
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QzrEE aein wHHID

SUECIORED 1L GG AnES.)
5. $0 Corf UrTsdlery
(BennCat. aMBILL.GRS)
SeiTOLaned LedaCLnenmi(In .}
6. EELT UFTUUSGR e
RengCall., sMBQALLGERS}

iGNy L &uCL Temiiins,)

Ragistration/er, & Qan N : . 5
s ST @gg,g, me 6(';-:3&& 6o LA ASTGHSRFIGE) QLI EEn LS TR
hIreE & LR wHEeT
$ 1. sEeilE Ggmuiilee
NengGeul SWBQL (5.}
| eqeICLOmey L RGLITEIRIOS.
2. ey safieiond M O
MengCoul. sNBQL L ilps)
SRS LSRG MAITLAS,)
3. @tQsingd Upmiuilsec
17-Mar-2023 eapGar. SBLLWRE) | o oams fud e
52972023 1744ar-2023 Generzh Power | sidiGuoned LaSGLRSIANS) | g oo - CUFOLL (05 |
of Attorney deed % WL.TESSeRT flusredifaio .
17-M2r-2023 SennGer. sHRALL KPS BB s

Consideration Valuelmawonbmg Ogrens:

Markel Valuefsfens ofiiu

PR Number/(Lphengll Zne1emT e

10309/2006, 10542007, 10582/2006, 1059372006,
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11011/2006, 461312006, 4890/2007, 4934/2006,
KO35/2006, 483772006, 4939/2006, 4851/2007,
4982/2006, 49832006, 509772008, 5215/2006,
5648/2007, 5740/2006, 5782/2006, G024/2007,
773012007, 79282006, 797672006, 797712008,
7978/2006, 83/2007

Schedule 1 Details: Survey No-Extentiysu sses-clsofyam: 107/22, 108/2C, 108/34, 108730, 1083E,

Property Typefasngflsn sumanun(@: Agricultural Land MOBAF, T08/3G, 1124, 11202 1132, 1134, 11401, 11442, 116M1A, 118M1B, 11624,
116/2B, Ti6MA, 116/4C, 12002, 120/3, 120M4, 1205, 1211, 1212, 1213, 1214,

Village & Street/Siymotd Lmmh AF: Pattanam 13501, 13802, 14001, 14072, 14212, 1430, 1441, 14473, 14673, 147, 148 - 72

IACRE, 585 CENTS

[Schedule RemarksfQenggy el QuaLfures Gilusr Bsar wisulls 72 gaaq,
lss5 Qeaml eficuggemupsner A amsunt FE5H

Number of Entresiufieysaficn adnsfiéens: 1

Disclaimer; The detads of the above property have been provided with due care and with reference to the Acts and Rules. However in case of any emor or omissian, the
Department cannct be held responsible. The above details are of informative in natuwe.

@fltymy:. Lk wHmh oiflaeeelu G ey sasdaild QErss Qzmojurar Gupesn. alaghsd  sefbdstulBdeng)
asfigh B> gCsmIh sapsGan ol daCam Q@uld. siFig Qisen Qurmutubs Hueng Cudssr  allauphsar
SHEUGNEENE eT&SHOL (Berenss

gCaMitd FHEHFMBIGMMET QUG SsSaarL sufipamaaisy Qsflellsasombd
&L emiifisosor QETensoGus erevar
slt_ewmbiebeor QsransoGudi stedu 1800 102 5174
LBEHTETER FED (1D Seufl helpdesk@tareginetnet
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GOVERNMENT OF TAMILNADU
REGISTRATION DEPARTMENT
SUPEHTE sire
ufluSgImn

Certificate of Encumbrance on Property
QETHE QgL funat eflsoeomiad Fretm

ES.R.O S —

[pate 7 prss. 114tar2024

Document No.& Year/S56M6501 616807 LDMHMILD 21,6001(R: 353012023

Date of Execution & Date

of Presemation & Date of

Cansideration Value/mEWnRDms QEMaa:

iMarket Value/shend afiing

Sr. NoJ| Document N?.& Y‘earf- Redistration! ] Name of Executanisy Name of ClaimantisVerggs VelNo & Fag_a. N_cl )
Sl SpeE s 0Hmb 9 Nature/geiremo . L , L Qyngpdl aaiw whpEd
. APy agpHé Qsr Bhn prer & apAs Qarbasunse) cuArEIcufEei) G €l
BI&E €0 HIST & ugley
TR
1 17-Mar-2023 1. ysgng fluel fe AT N
General) Power of N G C 3 - & i) fluije
353012023 17-Ma:-2022 \ ) SeppGai. ORLWPET | oy eBOLL (98
Aticrmey deed SietrCLameh AP -
17-Mar-2023 L SimCL ReTm(LO5.) 8

PR Numbel/gphangt! Sieuss sy
1048/2007, 485072006, 4936/2005, 5268072007,
5740/2006, 578612006, 551172006, 9512/2006

Schedule 1 Details:

Property Type/Qsrg st auemaliuny: Agticuliural Land

Milage & SteetSignioid whmuk G Pattanam

Survey No-Extentiyey erefwaBeioSiemed: 14341, 144M, 14402, 144/3, 148, 1491,
149/2 - 23 ACRE, 47.5 CENTS

Schedule Remarks/Qgnggy ofloumd QETLGURNT gOliuen;. H wHH R 23

Number of Entriesfufleyssilss asnaems: 1

lg&a] 475 Qeeinl. eferugrempdier LR cuanswmn 58D

Disdaimer: The delalls of the zbove property have been provided with due care and with reference to the Acts 2nd Rules. Howsever in case of any e&ror o omission, the

3



Department cannot be held responsile. The above detgils zre of informative in nalure.

@Haumy: sLLb wHnpt oNHEEEGLULE Hiehs samugpe e Qords QEmojurer Codsem. ellamhisdr Stefd UL Geters
aefigond BHD geugb SeaupeCom ol osCom QEuar ssHe Digew Qurmiduhs Guerg. Cudadm  eflagrise
BangEeTs seiibasnul et

gCasamnd sHCHaRIsIGMDE Auilda Spsaanul afigpapsisd aafaissamb
&L_L swrifisveon QgmensoCUs) s

s smfcbsna QonensuGuél eTstr 1860 102 5174
lstrarghFeL (paauifl helpdesk@tnreginetnet
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File Ne. TNRERA!03329/2023 . T

TAMIL NADUREAL ESTATE REGULATORY AUTHORITY
REGISTRATION CERTIFICATE OF PROJECT
FORM C’
[See rule 6(1}]
This registration is granted under section 5 of The Real Estate (Regulation and
Developmerity Act, 2016 t6 the following project under project registration number

TN/11/Layout/1129/2023, dated 30.03.2023.
~ ProjectName: “CITY 2.0”
Latitude ~ 10°57°47.7°N Longifude — 77°02°40.6"E

Project Detdils & Address:

Registration of Layout house sites with 1688 plots including EWS plots & 8
Commercial sites comprised in S.Nos.107/22, 108/2C, 108/34, 108/3B, 108/3C, 108/3D,
108/3E, 108/3F, 108/3G, 11271, 112/2, 113/2, 113/4, 114/1, 11472, 116/1A, 116/1B,
116/2A, 116/2B, 116/4A, 116/4B, 116/4C, 120/2, 120/3, 120/4, 12075, 121/1, 12172, 12173,
12174, 1394, 139/2, 140/1, 18072, 142/2, 143/1, 14441, 144/2, 144/3, 14673, 147, 148,
14971, 149/2, 15071A, 150424, 15371, 153/2A & 154/3C of Pattanam Village, Sulur Taluk,
Coimbatore District.

The Foint Director / Deputy Director / Assistant Director (i/c), District Town and
Country Planning, Coimbatore Distict accorded Technical Sanction for the Layout
N0.23/2023 in Letter ROC No. XQRWZSHA/2022/TCP dated 16.03.2023.

The President, Pattenam Panachayat approved the layout in Leétter RC
No.03/2022-23, dated 17.03.2023.

Applicant:

1. M/s. G Sguare Reatiors Private Limited,

2. M/s. Bthnic Properties Privaie Limited,

3. M/s. Authentic Properties Private Limited,
4. Ms. Futuristic Buildwell Private Limited,
5. MYs, Rudraksha Realtors Private Limited,
&. M/s, Pukhraj Realtors Private Limited,

7. M/s. Dove Promoters Private Limited,

8. M/s. Garuda Propertics Private Lid,

§. Mfs. Deep Tyothi Projects Private Limited,
Flat No.14, 3™ Floor, Harrington Apartraent,
No.98, Harmington Road, Chelpet, Chennai — 600 031,
Email I1D: info@gsquarelands.com

R

2. Thisregistration is granted subject to the following conditions, namely:
i, The promoter shall enter into an agreement for sale with the allottees as provided in
‘Anpexure A' of Rule 9;

i, The promoter shall comply with the provisiens of the Act and the rules and
regulations made there under;

1. The promoter shall not contravene the provisions of any other law for the time
being in foree in the area where the proiect is being developed.

iv.  This Regisiration is given basad on the declaration given by you. The Registration
of e Project does not amount 1o regulerization of any violation of rules. 1f there is
awy violation/deviation 1o the approved plan, it is the responsibilizy of the Promoter
1o get 1t regularized from the competent Authority and inform this Authority.

PT.C

Anerne 8
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1. 1f the above mentioned conditions are not falfilled by the promoter, the regulatory authority
may take necéssary action against the promoter incloding revoking the registration granted
herein, as per the Act and the rules and reguiations made there under.

L

Dated :30.03.2023 Signature and seal of the Authorized Officer
Place : Chennai-8 Tamil Nadu Real Estate Regulatory Authgrifye:
SB - 8549 : '

Y T Ty L
ADVERTISERENT N

ANY FORM .95 \ng\'!b Additions! Direcior

[ e .

“.f?}:’ LD 0T RERA . {Onerstion)
REGISTRATION NUBBER AND ¥ s 1‘&{?“;?"%“‘;; iy
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25 Ainerve 9

Burendar K <surendarlsw@gmaileom>

Attachements of your Purchased Village maps

1 message

TN SURVEY AND SETTLEMENT DEPT <customerservice-tnlandrecords@in.gov.in> Sun, Mar 10, 2024 &t 5:52 PM
To: surendar.law@gmail.com

Thanks for Purchasing

2 attachments

"fﬂ PATTANAM.sheeti.pdf
=l 878K

<&y PATTANAM.sheef2.pdf
808K
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Zg Avnexse 10

District : Coimbatore Survey No : 105

Taluk : Sulur Area : Hect 07 Ares 10.60

Village : Pattanam. Scale : 1:3499

Signed By Tahsildar

Name of approver : dhanps
Date of fssue: 11-03-2024 00:15:49 Date of Approval : 05-02-2024F;

Survey and Settlement Department, Government of TamilNadu 270 fv.7




District : Coimbatore
Taluk : Sulur

Village : Pattanam. [19]

Survey No : 108
Area : Hect 06 Ares 14.72

Scale: 1: 2407

Date of Issue: 11-03-2024 00:14:33

Survey and Settlement Department, Government of TamilNadu

Bata Digitally Signed By
SUBRAMANI DHANASEKAR




District : Coimbatore

Taluk : Sulur

Village : Pattanam.

Survey No : 109

Area : Hect 02 Ares 43.00

Scale:1:1851

Date of Issue: 11-03-2024 00:16:55

Data Digitally Signed By
RAMASAMY NITHILAVALLI

Survey and Settlement Department, Government of TamitNadu
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